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CENTRAL ADMINISTRATIVE TRIBUNAL 
PANC-ALORE PPNCH 

O.A. NO.1(704 

THTTRSDAV TT-TTS T TT r T'"TY FCr)Nfl )1\v (W DECEMREP 1001  

chri Justice P.K. Shyamsundar ... Vice-Chairman 

Shri. T.V. Ramanan ... Member [A] 

C.K. Ramesh, 
Slo C.N. Krishna Shetty, 
Aged about 21 years, 
R/a No.7/12, 
D.A.D. Complex, 
Cambridge Road, 
Ulsoor, angalore-. 	 ... Applicant 

[By Advocate Shri R. Sharath Chandra) 

The Controller General 
of Defence Accounts, 
R.K. Puram, 
New Delhi. 

The Controller of Defence Accounts [Ors), South, 
Agaram Post, 
Bangalore_r' 007. 

Sri Johnson, Major, 
/o Kuppan, 
Rio DD Complex, 
No.7/6, Cambridge Road, 
Ulsoor, angalore-560 OO. 	 ... Respondents 

(By Advocate Shri M. Vasudeva Rao 
AddL.. Standing Counsel for Central Govt.1 

ORDER 

Shri Justice P.!<. 2hyamsundar, Vice-Chairman: 

1. 	We have heard Shri Sharat Chandra, learned counsel 

for the applicant and Shri M. Vasudeva Rao, learned 

Standing Counsel for the respondents and find no subs-

tance in this application wherein the applicant who 

souht selection to a Croup D post in the office of 
cl ' 	fr4. 

'Controller of Defence Accounts, Bangalore has since 

Vbeen interviewed in that aspect. Although the appli- 

CXr cant was interviewed under what appears to be a cate-

, gory called the Wards guota, Qhri Charat Chandra says 



Fir 

H 2 - 

that the Tards Luota i earmarked for the children 

of the guardiaps and park nts who served or still serv-

ing in the Depatment and says that it is in that 

category that 'tIe clain,11
11  of the applicant has to ha 

considered and w notic that the claim has alsc; been 

considered under jIt he war 	quota. 

2. 	It transpirds that un all recruitment was madc: 

for 10 vacancjes;and out, of that 4 slots were reserved 

under the wards :"quota. HAs  a result of the interviev 

under the wards' quota four persons who had secured 

the 	hahcst na ks at L h 	intervie 	we ultirate1y 

selected. We,have peused the records maintainer 

by the selectip conun4 tee and are satisfied that 

there has been n1 deviaL on in the matter of selection 

which appears tobe bas4l. purely or: the ar1 s o:tair 

by each of the andidat s at the interview. 	e stat 

once again that:the apO licant had secured less marks 

than the four 	whowre selected. On this simple 

question 	of 	cornarison of 	the 	applicant 	with 	those 

selected, 	this r6pplicafion has 	to 	fail. 	But 	then 

Shri 	narat 	C'na ira 	ma rtains 	that 	under 	the 	wards 

quota the criter1a for slection should be relatable 

to 	the 	seniorLy of 	the cuardn 	nd 	nrnt 	f 

the t'?ards. We disked hilin, what was the basis for the 

contention and 	ethcr he recrui t.ent rule prvide 

for it or whethr the otification invitin applica-

tions contained uch a s 
I 

tipulation. Counsel was unable 

to lay hands on ny proision of the recruitment rules 

enioinin 	such 	provi iOn and what i 	r.cre as we 



have orseIves SeCn there is nothing in the notifica 

tion inviting applications making any consession in 

that behalf about seniority and in that situation 

it IS 
futile to Contend that selectIon Should be rela- 

table to the seniority of the parents 
	uorjans. 

There IS 
absolutely no basis for such 

COfltCfltj0 an 
it, therefore, fails. 

3. As we are satisfied that the selection of the 

candidates was made purely on the basis of the perfor- 

mance at the interview where the &pjiica 
	not 

perform just well enough, therefore, it follows that 

this application is without any substance and is liable 

to be dismissed, it is ordered accordingly. No costs. 
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